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A

BTI I

funher b anend ke Renla Municipality Act, 1994

Prearrble.-wHEP€As, il is expedient further lo amend the Kerala

Munrcrpaliry Acr. 1904 for lhe purposes herernatler appearingr

BE ir enacted in the Sixty-ninrh Year of the Republic of India, a! followsr-

L Short title and connencenentl\ This Act may b€ called the Kerda

Municipaliry ( Second Arnendmeno Act, 2018.

(2) I1 shall be deemed io have come into force on the l2th day of

November, 2015.

2. Amendment of section ./414.-In sub-section (1) of section 143A of the

Kerala Municipality Act, 1994 (20 of 1994) (her€inafter r€ferrcd to as th€

principal Act) for the words "fifteen months", the words "thiny months"

shall be subsrituted.

3. Repeal and saving.l l) The Kerala Municipaljty (Second Amendment)

Ordinanc€, 2018 (34 of 2018) is hereby repealed.

(2) Notwithstanding such repeal, anything don€ or any action talen under

rhe pnncipal Act as amended by the said Ordinance shall be de€med 1o have been

done or taken under the principal Act, as amended by this Act.

9002018.
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STATEMENT OF OBJECTS AND REASONS

Sub-section (1) of section l43A of the Kerala Municipality Act, 1994 (20 of
1994) provides thal a Councillor shall, within fifieen months from the date of

assuming his office subnit a statemenl of assets and liabilities of himself and of

other mdmb€rs of his family in the prcscribed form, before (he comPetent

authority as may b€ authorised by the Govemment by notiiicalion in lhis behalt:

As per the ameDdment brought 10 the Kenla Municipality Acr, 1994 (20 of 1994),

by the Kerala Municipality (Amendmenl) Acl, 2012 (l of 2013). the penod of

" within three months" €xisling prior to such amendment was extended lo a

period "within ifteen monlhs". Bttt it has come to nolice of lhe Government

thal, many of the councillors could not submil their stalement of assels wilhin lhis

time limit on accouot of several reasons. Hence, the Govemment have decided to

amend the said section by exlending the period of "within fifteen months" as a

period of "within thirty monlhs".

As the kgistative Assembly of the State of Kerala was not in session, and

the said proposal had 10 be given effecl to immediately, the Kerala Municipalitv
(Second Amendme ) Odinance, 2018 (34 of 2018) was promulgaed bv the

Govemor of Kerala on the 26th day of April, 2018 and same was Published in

.he Kerala Gazelte Exlraordinary No. l07l daled 26th day of Apnl, 2018

The Bill seeks !o replace Ordinance No. 34 of 2018 by an Act of the StaG

l-esislature.

FINANCIAL MEMORANDUM

The llill, if enacted and broughl inlo operation, would not involve any

additional expenditure from the Consolidated Fund of the State.

DR. K.T. JALEEL.
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EXTRACT FROM THE KERALA MUNICIPALITY ACT'
1994 (20 OF1994)

143/\. Councillors to declare assels -(l) A Counciltor shall within

fifieen months ftom the date of assuming his office submil a statement of assels

and liabilities oi himself and of olher members of his famijv in the prescribed

form, before the competent autbority as may be authorised by 
'he 

Govemment by

notiiication ir this behalf.

Provided lhat a person who is a Councillor at $e time when this Act comes

into force, shall submit such a statement before the competent au$onty' before the

dare spectiie,l by lhe Goretnment In lhis behalf

(4) Where a Counciltor fails to submit the slatemenl before lhe

Competent Authority within the date specified under sub-section (l) and sub-

secd;n (2) action may be taten to disquaiifv hin fron continuing as a Counciuor




